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THE VICE-CH/ IRMAN (SHRI 
SAWAISINGH SISODIA); Now, we go to 
the Private Members' Legislative business. 

SHRI JAGDISH P IAS AD MATHUR 
(Uttar Pradesh);   Sr... 

THE VICE-CHA IRMAN (SHRI 
SAWAISINGH SIS(DIA): No more 
clarifications, pleac<. You have not given 
your name. 

SHRI JAGDISH PRASAD MATHUR: I 
will ask just one thing. He made the statement 
just now only. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): It becomes 
difficult to go to the next item. All right, you 
go on. 

 
SHRI MAGANBHAI BAROT: Will the 

hon. Member repeat the question? 

SHRI JAGDISH PRASAD MATHUR; As 
the prici rise has been continuous, would ie 
consider the merger of DA into the basic 
salary of the employees? 

SHRI MAGANBHAI BAROT: Sir, that is 
a question of policy. I am", at the moment, 
making a statement of fact only, namely, that 
particular average index having been reached, 
the standard that we have fixed is being made 
applicab e and we have given the allowance. 

THE      KERALA      HIGH      COURT 
(ESTABLISHMENT   OF   A   PERMA-
NENT   BENCH   AT   TRIVANDRUM) 

BILL, 1980 
SHRI S. KUMARAN (Kerala): Sir, I beg 

to move for ltave to introduce a  Bill to 
provide  f< r the establish- 

ment  °f  a  permanent  bench of the High 
Court of Kerala at Trivandrum. 

The question was put and the motion was 
odopted. 

SHRI S. KUMARAN: Sir, I introduce the 
Bill. 

THE  CITIZENSHIP   (AMENDMENT) 
BILL1980  (AMENDMENT OF SECTION 3) 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): Sir, I beg to 
move for leave to introduce a Bill further to 
amend the Citizenship Act,   1955. 

The question was put and the motion was 
adopted. 

SHRIMATI PURABI MUKHO-
PADHYAY: Sir, I introduce the Bill. 

THE      CONSTITUTION      (AMEND-
MENT) BILL, 1977 (TO AMEND THE 

SECOND  SCHEDULE)—contd. 
THE VICE-CHAIRMAN (SHRI 

SAWAISINGH SISODIA): We will now take 
up further consideration of the Constitution 
(Amendment) Bill, 1977, moved by Shri 
Bhupesh Gupta. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I may remind the hon. Members that the 
Bill relates t0 the reduction of President's 
salary to Rs. 5,000 and that of the Governors' 
to Rs.  3,000. This is the Bill. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Yes, Shri 
Hukmdeo Narayan Yadav. 
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SHRI V. GOPALSAMY (Tamil 

Nadu): Mr. Vice-CLairman, Sir, I am 
thankful to you for giving me an 
opportunity to take part in this discussion. 
Sir. I am very glad indeed to speak on the 
Bill moved by hon. Bhupesh Gupta. On 
behalf of the DMK Party, I would like to 
express some of our views on this Bill. 

Mr. Yadav who made an emotional 
speech here, said th rt since he speaks in 
Hindi his speeches are not covered in the 
Press. But that is not the fact. Sir, even 
when we, Members coming from the 
deep south, from Tamil Nadu and 
Kerala—even v. hen we speak in English, 
our speeches are hot at all covered in the 
Pres;; we do not find any publication o: 
our speeches in newspapers. At tht same 
time, we are at a terrible h ss in the 
House because this Housa has become an 
assembly of Hindi speaking persons. 
Members who can speak in English also 
speak in Hindi, and we are unable to 
follow then-,. We are unable to follow 
the translation also. That is  another 
difficulty 

AN. HON. MEMBER: Even the 
translation is not so perfect. 

SHRI   V.   GOPALSAMY:   That  is 
another problem. 

The salaries  of the hon. President and 
the Governors should be reduced; this is 
the object of the Bill. I think, the persons 
who  have occupied  the prestigious   
Chair   of   the   President have    not   
received    full amount of their salary. I 
think they have surrendered and they have 
received only a part of the amount. Why is 
it so? why do they not want to get the full 
salary?    The    Bill    moved    by    Mr. 
Bhupesh    Gupta    will   be welcomed by 
all.   If   the salary   is   reduced, I think    
the    present President is not going to 
grudge it. I do not think it is  proper  to  
cast  any   aspersions on the present 
President in this discussion. He does not 
think himself great. He has been for eight 
years in British jails.  He comes   from  
peasant  stock from the village. When he 
comes out of this office, he will,  I think, 
definitely go to the fields. They do not 
want   to   get   full salary.  Not  only that. 
They do not want to live in the present 
biggest   palace in the world Like    the    
previous    Presidents,  the present 
President   has  expressed  his desire to 
mov© from the palace to a smaller 
bungalow. Why?  There they cannot feel 
happy to stay in the biggest palace when 
more than half the population  is   
suffering in  huts  and slums. This palace 
was built by the British  imperialists    just   
to   exhibit their pomp and power—as a 
symbol of     their     power.       During       
the freedom       struggle,       our       great 
leaders     assured   that     once     they 
attained freedom, these palaces would be   
converted   into   hospitals.    If   it 
becomes a hospital, I think     everybody 
will feel happy and everybody will 
welcome it. Not only the salary but also 
the huge cost of maintaining them is to be 
looked into. The   huge expenditure to 
maintain the     palace and the 
perapheranalia should be reduced. Many 
things were said about the   basic structure   
of the Constitution during this discussion.      
I think Mr. Sankar Ghose was very correct 
in saying that the three      principles— 
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republicanism, democracy and secu-
larism—are the three pillars on which 
our Government stands. But I And a 
dangerous tendency is being nur-turned 
today in regard to the concept of unitary 
character in our Constitution. Sir, I 
would like to say in no uncertain terms 
that the day we move towards the unitary 
character away from the federal 
character, the very concept of unity will 
be destroyed and the unity of our country 
will be in jeopardy. 

The Villian of the piece is the Governor. 
I think the institution of    the Governor is 
a total denial of the federal character in 
our county. How did the Governors come     
into    picture? These Governors were 
appointed    by the British as agents of the 
imperial power to suppress the masses in     
the provinces. We inherited the   post     of 
Governor from the British when   we 
copied down the Govt, of India     Act 
1935, and the post of Governor     was 
created.     There was a debate in   the 
Constituent Assembly about   whether to 
elect the Governor or to nominate the 
Governor. There was a heated debate in 
the     Constituent     Assembly about this 
point. The     great Pandit Jawaharlal      
Nehru     opposed      the election.  They 
finally came     to the conclusions      that      
the      Govenors should be nominated by 
the     President.   Now,   the   
Constitution  merely states that the 
Governors shall     be nominated   by   the  
President,      hold office at the pleasure of 
the President. So, they are nominated by 
the President. Sir. it will be very 
interesting to see the debates of the 
Constituent Assembly in which the great 
freedom fighter Mr.      Mahavir Tyagi,      
said, that the Governor is  the agent      01 
rather he is the agency which     will press 
for and guard the central policy. That is 
why the Governor's post was created.   
What  happened?      On      so many 
occasions, this institution      of Governor 
worked against the federal character of 
our country  and     also against the wishes 
of the people.     1 

think you will remember that in the year 
1952 when the first Assembly elections 
were held—at that time the State was 
called 'Madras' and not 'Tamil Nadu' and 
the credit for calling the State Tamil 
Nadu goes to Anna the Congress Party 
did not get the majority. Out of 322 seats, 
the Congress got only 155 seats only and 
the remaining 167 seats went to the op-
position parties such as Communists, 
Independents, Socialists and other 
parties. They formed a united front under 
the leadership of Mr. Praka-sham. He 
informed the then Governor, Sri Prakasa, 
that he got the support of 167 MLAs, and 
he expected that he will be called to form 
the Government. And what happened, 
you know well. Sri Prakasa, the then 
Governor instead of calling Prama-sam to 
form the Government nominated Rajaji 
to the Legislative Council through the 
backdoor to make him the Chief 
Minister. You will be interested to know 
that the very Sri Prakasa was appointed 
as Governor by the same Rajaji when he 
was the Governor-General. So,( Rajaji 
was called to form the Government. 
Though Prakasam had the mjority of 167 
ML As, he did not get the opportunity. 
This is the role played by the Governors 
in our country. We know on how many 
occasions in West Bengal and Kerala, the 
democracy was butchered by the 
Governors. 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): At that time, 
when he took over, Rajaji got the 
majority. 

SHRI V. GOPALSAMY: It was after 
that. There were some Independents who 
were supporting Mr. Prakasam. If Mr. 
Prakasam had been called, they would 
have supported Mr. Prakasam. That is 
your opinion and I differ with you. On 
what ground did he call Rajaji to form 
the Government? And what happened in 
the year 1968? Mr. Ananthasayanam 
Ayyangar was the Governor of Bihar 
State. What happened    then? Ther« 
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was a pressure from the top to topple the 
United Frost Government. He refused to 
oblige and he lost the post Mr. 
Ananthasa 'anam Ayyangar said, "My 
only mistike was that I did not act as 
some otl er Governors did. If I had, then 
Ii coi Id have continued as Governor for 
15 years." 

Sir, Mr. Bin pesh Gupta was very 
correct when h j said thnat the salary of 
the Governi r must be reduced. I want to 
say tlat the institution of Governors 
should be abolished. That is our view. Y 
iu may say that there will be a vacu am 
then, and how can you function. Sir, I am 
a student of politics, i am not a professor. 
Many learned professors and 
parliamentarians are here J am a student. 
I am so young that I v.^-ant to hear from 
you. I want to studj. But at the same 
time, I have got eve y right to putforth 
my view. Sir, Wes Germany is a federal 
country. There is no Governorship there. 
Only Irdia, Canada, Australia and some 
othe countries have Governors. West 
Germany is a federal country and they 
have no Governors. There is no C) ief 
Minister. The Head of the State s called 
the Minister President. If the Head of the 
State wants to quit or if the Opposition 
wants to bring a no confidence motion, 
through the same resolution, they will 
simultane iusly seek for the election of 
the Minister President. That is called a 
'cc nstructive vote of no-confidence mo 
ion'. So, there is no vacuum. So, 1 :t us 
have a rethinking on this. The post of 
Governor itself should be abolished. Not 
only that, Sir. You w U be shocked and 
surprised to know how much money is 
spent on Gove mors and on the main-
tenance of Raj Bhavans. I want to quote 
from the book "India's Socialist 
Prices"—how beautifully titled—by 
Benedict Cost i. At page 30, he says: 
"For the mai: itenance of Raj Bhavan 
only, Tamil I adu gets Rs. 70,000 per 
year. Mahar; shtra gets Rs. 1.13 lakhs, 
West Bengal—Rs. 87,500, Uttar 
Pradesh—Rs. 93,000, Bihar—Rs. 50,900 
and Orissa—Its. 46,000." And for the 
entertainment of guest—another cate- 

I gory—and for tour expenses the Gov-
ernors get per year in Tamil Nadu Rs. 
3.20 lakhs, in Maharashtra Rs. 5 lakhs, in 
West Bengal Rs. 3.70 lakhs, in Uttar 
Pradesh Rs. 3 lakhs, in Punjab Rs. 2 
lakhs, in Andhra Pradesh Rs. 2.73 lakhs, 
in; Kerala Rs. 1.67 lakhs, and it goes on 
like that. (Interruptions.) Madam please 
listen And for maintenance of gardens 
and for electricity and water charges a 
Governor gets Rs. 3.35 lakhs in Tamil 
Nadu, Rs. 6.50 lakhs in Maharashtra and 
Rs. 5.90 lakhs in West Bengal. And, Sir, 
this is treated as a charged item. What 
does it mean—a charged item? It means 
that the State has no say in this matter, 
but at the same time the State exchequer 
is burdened. 

One Mr. Subrata Sarkar in his book 
"The Centre and the States" has asked 
the question. "Why the State 
Government should bear the entire cost 
of the Governor's establishment, 
particularly when the State Legislature 
has no control over such a huge amount 
of money even though it is included in 
the State Budget?" So, they have no say 
in the matter. When the Governors post 
is an agency of the Centre, as has been 
said by Mr. Mahavir Tyagi, why can not 
the Centre meet the expenditure? These 
are the questions. Huge amounts of 
money are being spent. These Raj 
Bhawans are white elephants swallowing 
the taxpayer's money. So the institution 
should be abolished. 

Sir, in this context it will be very relevant 
if I quote a few lines from I   no less a 
person than the   great freedom fighter, 
Mr. J. B. Kripalani. Hesays: 

"These Swaraj Governors occupy the 
same palaces that were occupied by 
their Imperial predecessors. Often these 
cover more than a quarter mile of land 
in overcrowded cities. Gandhi had said 
that under Swaraj these palaces would 
be turned into hospitals for the poor. But 
they have been turned     into 
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rest houses for the old and weary and 
those rejected at the polls. As 
gentlemen and partymen, beholden to 
the Central leaders for their 
appointment, it has been but natural for 
the 'Swaray Governors' to regard 
themselves as the 'agents' of the Centre 
rather than heads of the constituent 
units of the Indian Union, and look to 
New Delhi for 'aid and advice' as and 
when confronted with a crisis, or to 
equate the interests of the State or the 
country with those of the Congress 
Party". 

Sir, with these few words I     conclude 
and support this Bill. 
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[The   Vice-Cb,iirmaa   (Shri Arviai 
Ganesh Kulkaru ) in the Chair], 

Impeachment is another thing. It is the 
case of i commission. He has committed 
somt thing wrong and you can impeach 
hi n. That is your right and I do not 
challenge it 



211    Constitution  (Amdt.)       [ RAJYA  SABHA ] Bill,  1977 212 

 



213       Constiution (Amdt.)        [25 JULY 1980] Bill, 1977 214 
 

 

those decisions are   never    executed 

 
Was the hartal, for economic demands 
of white cola employees, it was the 
longest strike of its kind in the 
world.  

was none to type them out, absolutely 
none to just carry them to the heads of 
Departments and others, with the result, 
the papers used to write: The 
Government has been 
paralysed.'  
The Government   has been paralysed. 

 



215    Constitution (Amdt.)      [RAJYA 9ABHA] Bill, 1977 216 
 

 
Either it is a big joke or it is gome-thing 
whch must be ignored totally. It needs no 
consideration. 1 am sorry to say to my 
esteemed leader, who has been here for 
such a long time— I am a newcomer, I) 
am not even a month old in this august 
House—that Bhupeshda should not have 
brought in this Bill here. ' 

It is apparent that he is not interested 
in the decision itself and when he knows 
"that it cannot be done, it is all the more 
funny that he has brought forward this 
type of motion before this august House, 

 
just for small matters like D.A. this 
demand or that of the State employees 
and others. 

 
When J. P, came to   Lucknow in August 
1974 I was the   convener of that meeting. 
Ii    welcomed   him,I conducted that 
meeting; not that I did not feel like that. 
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SHRI BHUPESH GUPTA: One thing I 
may tell you, I introduced this Bill in 
1977—during the Janata rule. 

 

That the Speaker can do. We can 
entirely dispense with the entire 
paraphernalia available   to Rajyapals. 

Although that party had no money, had 
no funds, t till 
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And unless we are going to behave like 
that, we are not going even an inch 
farther, I tell you. 

I was a Gazetted Officer in the UP 
Secretariat. Now I am retired, of course. 
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SHRIMATI PURABI MUKHOPA-
DHYAY: *Hon. Mr. ViceChairman, Sir, 
Shri Bhupesh Gupta has brought forward 
this Bill in the House to amend the 
Constitution. I fully support this Bill. But 
before going into the subject-matter of 
the Bill, I would like to say a few words 
in English about the Private Members 
Bill. 

 want to speak a few words in English. 
It seems that we are not serious about 
Private Members Bill*. I enquired and 
found that from 1978 the Private 
Members Bills introduced here are still 
pending for passage. We take them one 
by one and pass the whole day on one 
single Private Member's Bill. So, 
everything gets stuck up for two years 
for a Private Member's Bill to be passed. 
That does not show our seriousness. 
Instead of getting the whole day for one 
bill we should have quickly discussed the 
pending Bills so that the present Bills 
could come quickly for passage. 

I have given notice and I have aready 
moved for amendment of the Citizenship 
Act, Sir, you will be surprised to know 
that the refugees who are here, strictly 
according to the law, the Constitution 
and the Citizenship Act and its present 
interpretation, are not citizens of India. 
That means three-fourth of the po-
pulation of my State, almost 98 per cent 
of the population of Tripura and the 
neighbouring States will go without 
having any Indian citizenship. So, I 
introduced that Citizenship 
(Aemendment) Bill so that the 
Government can modify the citizenship 
Act, 1955. I should have expected that 
this Bill without being taken up after 
two-and-a-half years, should have been 
taken up immediately so that we could 
have helped the  refugees. 

•Vice-Chairman, Sir, there are three 
aspects of the subj'ect-matter which we 
are going to discuss today. We have 
accepted the concept of socialism 
According to the concept there should 
not be wide gap between low income 
groups and high income groups. The 
sonner that gap is narrowed down, the 
faster we move towards socialism. But 
unfortunately we do not practise what we 
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Janata Party came to power with three-

fourth majority. They were enjoying three-
fourths majority. Why could they not come 
back in the next elections? Because when the 
people elected their representatives, they had 
certain expectations, certain dreams. They 
thought well, if the other party could not fulfil 
our expectations let us see whether this party 
can. When they found that instead of fulfilling 
their expectations the Janata Party could not 
even stand as a homogeneous body, when they 
found that they were fighting each other and 
were vindictive instead of being democratic, 
people got fed up. Today you say that Janata 
Government did this, they did that. That is 
why they were sent back. Do you want to 
follow their examples and their failures? 
Certainly not. If you do the same thing, 
people today or tomorrow will find out your 
intentions. It is to0 early for them to assess 
now. 

Today the price of sugar has gone up and it 
is being sold at Rs. 7/- a k.g. in the retail 
market. Do you think people can afford to 
purchase it? Either you increase the quantum 
of sugar distributed through the fail-price 
shops, or make it available to the people at a 
reasonable price. Otherwise, people will get 
fed up with you also. Their interest is only in 
getting it at a reasonable price. 

There is a gap between the common people    
and    others    like  us  whose average 
income, as Members of Parliament,, is  not  
less than Rs.   1,500/-per month. If we cannot 
afford, as a    j Members  of Parliament,  t0   
purchase sugar at Rs. 7/- or Rs. 7.25 or Rs. 7 
50 —tomorrow it may be Rs. 8/- do you    j 
think  a common man,  a labourer or a  
peasant  or   an  unemployed  person who  has  
to  maintain  a   family,   can afford  to   buy 
it?  Same  is  the  case with    vegetables.    
We in Bengal are    j ish-eaters. We are not 
fond of vege- 

tables. We call it 'ghas patha'. I cooto my 
food. If you come to Calcutta;, you will see 
me in the kitchen and I do not have a helping 
hand. That has been my life throughout. 
Therefore, I know where the shoe pinches. I 
can imagine the plight of the poor people who 
are not Members of Parliament because never 
in my life I have lived in a different way. I 
was either in the student and youth movement 
or in the women's movement. I have never 
had to choose * profession. I always felt 
dedicated to this country. I did not have any 
other kind of life. There is nothing for me to 
fall back upon. I do not have any other 
income. Of course I am a wife-of a Professor 
who has some income with which he can 
maintain a family. Our principle is: Do not go 
beyond your means, whether you are a poli-
tical worker or social worker or anybody else. 
We should not misuse our power for our own 
benefit. That, should be our philosophy. And I 
have accepted that philosophy and I have 
adopted it. I have never cared for the chair. I 
believe in that philosophy which Gandhiji 
showed us and which he implemented in his 
life. Much of the corruption in public life 
would have disappeared if we were above 
corruption. That is by the way. So, there is a 
gap between one income group and another 
income group. 

People round about us speak o1 u* as big 
leaders. That creates in us an inflated ego 
about 0

urselves, though we know we are 
nobody. Tomorrow when we go to the people 
they will simply turn their face, if we do not 
fulfil their expectations. 

So, we are lost in public life. Then, why the 
question of defection comes? Is it a selfless 
effort? Do you think that the people feel that 
by my changing sides and going to the other 
side people are going to be benefited? 
Sometimes it is a lucrative post; some times it 
is money; and sometimes it is the influence of 
dadas and didis who are causes of defection. 
Meanwhile,  the people get frustrated 
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with us and when the defection takes 
place, it always t ikes place because 
the party encourages defection with 
an eye on the gad Ihi, with a view to 
getting into powej and, there, Sir, 
the Governor has to play a very big 
role. In his own a ;sessment he has to 
see and according to the Constitu 
tion, it is the report of the Governor 
which    matters. know    of States 

where—I am not saying anything about the 
present or the past—the Chief Ministers tost 
their majority, but the Governorf did not send 
their reports Why? it is because the Governor 
feels that h;;re is a man as the Chief Minister 
who is supported, who is wanted, and who is 
liked by the Central leadership and so, he 
should not bg a'lowed to fall. What for our 
Constitution has made the institution of 
Governorship? Is it for this purpose? There are 
Chief Ministers who have their majority and 
who have not lost their majority; but the Gov-
ernors send repoi ts saying that these men 
should be changed. Only in the case of a 
constitutional break-down when a State 
Government cannot function constiti tionally 
with the authority that hu ? been vested in it 
through the Const tution, can the Chief 
Minister be dismissed and the Governor is the 
greatest judge of the situation. So, if we have 
Governors who can really judge the issue irres-
pective of their party affiliations or their past 
life hefore they became Governors, then their 
recommendations will be justified. Otherwise 
making a wrong judgment wi\\ make the 
Goven ment ridiculous because on the basis of 
that judgment, of that assessment, of that 
Governor the Ministry w 11 be unjustifiably 
dismissed. That i:. why demands come about 
the Centre-State relationship, about the federal 
structure of our country and oui Constitution, 
about the unitary syste n and the defects or 
merits of the unitary system. Let us judge it by 
ano'her yardstick. If we think that the people 
are supreme, if we really belie*-e in that, then 
no defection should be allowed, because the 
people have elected them and no Governor    
shoul 1    be   encouraged to 

engineer  any   defectio -      If  you  can stop 
that, this country can be saved. 

Now, coming t0 the expenses in the case  of  
the  President  and  the  Governors,   if  we   
take  the  yardstick  cf the    world,    in    
relation to the per capita    income    of the 
country concerned,    the    salaries of the 
Cabinet Ministers are fixed and they are fixed 
with that yardstick. So, when we hear people 
say,   "Oh,  in  the British  Parliament they get 
so much as MPs", or !    "Oh,  the  members  of  
the   American Congress  get  so  much  or  the  
members of the Senate get so much", we do 
not compare the per capita income of that 
country and the gap between the   highest   
income   group and the lowest income group. 
That is why we end  up in error. If we feel that 
we have    to    do    justice to the post in India, 
we must remember  that India has never in its 
conception and in its philosophy   decided   
anything   on   the basis    of    the wealth of a 
person or judged a post by the salary or the pay 
it carries alongwith it. Take the case of the 
teachers. Until yesterday, they were  the  
lowest  paid.    My  husband entered as a 
lecturer in a college on Rs. 135/. as his salary. I 
entered as a school    teacheress,   as    
Headmistress and got Rs. 60/- per month; a 
primary school teacher got  Rs.  5/-.  Why  are 
they not  the  highest  paid?  Gandhiji said;   A  
cobbler should get as much as  a barrister  gets    
in this  country. And we quote Gandhiji.    He 
said:   I will feel guitly even to take a morsel of   
food  till  my   people  get  at  least a    morsel    
of    food  themselves.  We attend dinners  and 
lunches given by big businessmen.    Do we   
remember that they get this wealth by exploit-
ing the people, and it is that wealth which is 
feeding us? No. It is a double standard.    That 
is why    there is the crisis   of   confidence.   
What   we  say, what   we  preach,   we  do   
not   follow ourselves,  but  we  expect  the  
people to  follow.   This  is   ridiculous. 

Somebody said that the Rashtra-pati 
Bhavan should be used as a hospital, sir. ours 
is a free country, and under the leadership of 
Shrimati 
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is not satisfied wit: i the present housing 
system, let hin  or her spend from the pocket. 
This legacy should not be left for his  or he    
successor in that house. Till we arc   able to 
raise the standard of the co nmon people, 
how does our Governoi   ask for additions 
and    alterations     vhich    cost money from  
the   State  Exchequer?   We  are not    
supposed    to    discuss about the 
establishment    of    the Governor because 
that is the   convention. We do not  discuss 
the co?t of the establishment,    their    
arrangements   and   all that.  That is why 
they should exercise    restraint    on    their    
household affairs. But they don't. Nor should 
we discuss    it.    But    today is  the non-
official    day    and some people don't 
remember that there is a convention and that 
there is a  rule that we do not  discuss  the  
establishment  of  the Governors in the   
louse, and we are discussing it today 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANE: H KULKARNI): Madam, I request  
you... 

SHRIMATI PURABI MUKHO-
PADHYAY; I am Bnishing. I remember that 
there is an Half-an-Hour Discussion at 5.00    
jvr. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANEJ-H KULKARNI): You may apply the 
brake now so that you may be able to finish 
by 5.00 P.M. 

SHRIMATI PL RABI MUKHO-
PADHYAY: You night have noticed, Sir, I 
started my motor car with a brake. 

THE VICE-CH A.IRMAN (SHRI 
ARVIND GANESH KULKARNI): Keep it in 
the se ond gear. 

SHRIMATI PURABI  MUKHO-
PADHYAY; Anyway, my speech is not out 
of control, Sir 

THE      VICE-CHAIRMAN       (SHRI 
ARVIND     GANESH     KULKARNI) It  is  
completely  under  control. 

SHRIMATI PURABI MUKHO-
PADHYAY: There may be an emergency 
stop also. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): But I am very safe 
here. 

SHRIMATI PURABI MUKHOPADHYAY: 
Sir, this demand would not have come if the 
disparity was not so glaring. We do not have an 
income and wage policy. There is no ceiling on 
incomes though there is a ceiling on wages. 
Though there is a ceiling on expenditure, 
actually it is not being followed. There is no 
proper policy where the income is linked with 
wages. So, what happens? When we feel that it 
should be sanctioned, we do it out of turn 
without considering that a time has already 
come when we should reconsider the whole 
thing, that We will be lavish in paying a salary 
of Rs. 10,000 to the Rashtrapati and Rs. 5,000 
to the Governors, plus the perquisites. . This is 
the solid amount that they get in their hands. 
Ultimately, Gf course, after the Defection Bill is 
passed, after a rethinking on the whole process 
| about the institution of Governorship, we may 
have to do av/ay with the whole thing. Till it is 
done away with, at least, reduce it to the extent 
as has been suggested by Shri Bhupesh Gupta. 
Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Now, I will call the 
next speaker Shri Bagaitkar,   please. 
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SHRIMATI PURABI MUKHO-
PADHYAY; Sir, one more thing. As I said in 
the beginning, the non-official Bills should be 
disposed of quickly so that the list can be 
completed. There are some important Bills, 
specially the Citizenship (Amendment) Bill. It 
is not that 1 brought that Bill, but they are im-
portant Bills and they should be disposed  of 
quickly. 

The     Vice-Chairman     (Shri    R.    R. 
Morarka)   in the Chair] 

THE VICE-CHAIRMAN (SHRI R. R 
MORARKA): Mr. Bagaitkar, you could 
kindly continue your speech on the next 
occasion It 19 now 5 o'clock and we have to 
take up the half-an-hour discussion. Yes, Dr. 
Bhai Mahayir. 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF ANSWER 

TO STARRED QUESTION 1 G VEN ON 
23RD JULY 1980 REGARDING SUGAR 

PRICE DETERMINATION ORDER, 
1979-80. 

The    Vice-Chairman    (Shri    Dinesh 
Goswami)   in the Chair] 

DR. BHAI MAHAVIR (Madhya Pradesh); 
Sir, I beg to raise a discussion on points 
arising out of Starred Question No. 1, replied 
on the 23rd July, 1980. 

Mr. Vice-Chairman, Sir, towards the close 
of the last session we had an opportunity to 
discuss sugar, but that was the sugar that was 
imported, and the Minister who replied to the 
discussion, therefore, was the hon. Minister of 
Commerce. Today we are again discussing 
sugar, but it is not the import of sugar. It is 
su8ar poHcy in general, sugar distribution, 
sugar prices, etc., and we have the hon. 
Minister of Agriculture here to reply to the 
discussion. 

This is a fact, Sir, that this sugar has two 
Ministries to deal with it, perhaps more than 
two, but for our present purpose we have two, 
and these two Ministries have gone through an 
episode which was very interesting for a 
number of reasons. On the question of imports 
itself, Sir, the country knows that there was a 
wrangle, and it is not known whether the 
Agriculture Ministry approved of the imports 
or it did not There were reports that the 
Agriculture Minister was taken totally by 
surprise when the decision to import it had 
already been taken and probably the contract 


